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Heard counsels for both
parties. Application admitted.
Respondents to file counter
returnable within a period

of 30 days. As for interim
order the matter is posted
for 31=-3=186 at 10.30 a.m,
Notice to be served to all

concerned,

(L.H.A. Req
Membe T (Bdwn)
20-3-1986
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it Shri Padmarajaiah next contends)that the
- 8
matter did not end with the Memo dated 13}3.1985
issued by the Director’permitting the applicant

to retire voluntarily from servicejunder Rule 48=A

of the Pension Rulss w.28.f. 30.9.1985 since the

G“Ne,
appllcant later submitted two letters dated 10.9.1985
s oG, olatoy

and 27.9 1985, to which we have already rseferred o

Ladared,
aboue/ that on the basis of theseﬂfmﬁ-%etLSfe ,the

GM passed orders postponing the date of voluntary
retirement of the applicant from 30.9.1985 to
31.3.1986 and/Director issusd a Memo dated 3.12.1985

- permitting the Applicant to retire voluntarily from
7 I 4o ,4“ 1-‘_/;“:(“
SErUlCE undar Rule 48A of the Pension Rulns from

1.4.86 (F/N). According to Shri Padmarajalah though

no sp801F1% mention is made in thé& eferssaid Mema
in thekMemo dated 3+12.1985 to the Orders of the G.M.,

O .4 b‘fwme.

and the 1gm3ers gﬁ;tﬁgﬂ$xﬂjeﬁn dated 10,9.1885
-and 27,9.,1985 the notings on file %No.Staff/3-24/HSN}
‘'will béar out that the said Memo was issued accordingly.
Dr. M,S, Nagaraja submitsjthat his client had not
stated categorically, in his 1ettérs?about the post-
- posement of the date of voluntary retirement from
Aol :
30.9.1985 to 31.3.1986y /}%—was becaUSﬁof e

Cpes o 1.fA .

insistence of the authorities #hat the éppllcant had
lelcosed

given a letter on 3.10,1985 adq;ssébd to #he
Respondent No.l)agreeing to the postponement of the
date of his voluntary retirement from 30.9,1985

o 31.3.1986 'due to the prevailing circumstances'.



. * " We have perused caxafully the tuo letters, of
Born b2 Attt

the applicant dated 10-9-1985 and 27-9-1985 addre-
ssed to the G.M. In the first letter he hée requested
the G.lMs to 'set aside the arbitrary decision of
rejection of withdrawal of the notice dated 1-4-1985_

given by him for voluntary retirement and allow him
Corl
to be in service, He has also added that if no

RS QJ

favourable decision wes forthcoming he will be con-
strained to seek legal redress. Ipn the second letter

which was in the nature of a reminder teg the first,
e )

he appealed to the G.M. to intervens in the matter
and permit hin to withdrau his notice of voluntary
retirement and allgw him to continue in service ,S0

that he could derive anticipated financial bepefits.
He.Further requested that his voluntary retirement
oo forred]

might be pastpenmﬁnt atleast till the dlSPDual of

ole /-9 cgse )
the petltlon{l.e. these his earlier letter « by the

7

GeMe Thus it is clear  that no uhere the Applicant

ioe A ‘\'_:5/[\.‘
had spelt out any ce;tarn date on which he would Lkike

to retire voluntarily. It is somg “uhat strange)that
& Gry ‘
'tbezﬁiﬁ. while passing orders on 30=0- 1985/Dostponﬁgnk
e e Sy b P Sl o th gy ’H! ~Camlt Ay B P oo
1 the date of voluntary retlrement Set—by him ipitially

from 30-9-3885, to 31-3-19867uith a rider that it wild.
Z 4

be only a one_time postpoﬁ%ént L the GoMe has not ¢ L crelng
even referred in his orders to any eral request o «vmiLr\)
made by the Applicant ,for postponment of the date of **

voluntary retirement from 30-9-1985 to 31-3=1986.

6, Shri Padmarajaiah houever. relles on the letter of
C‘,i If{ S r")/'-f& e
thaﬁéﬁﬁ%iﬁﬂﬂt dated 3-10-1985 addressed to &espondent

Lol s aney

fot
No«3 ln“uhleh he stated "G.M, T BeG. was kind enough

to consxder my plea favourably and issued an order



